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© semir Kumar Mitra & 46 Brs, . seees  RPPLICANTS,

1+ Union of India service through the Secretary, 02 parie

3. The Doint Director, Central|Statistical Organisation

- o | '
JUSTICE S.NARAYAN, VU.C.:~ The applicents, beimg 17 in

various reliefs had been sought éor in terms as contained

L
1
'

CENTRAL AOﬂIﬁISTﬂnTIVETQIEUNAL
ADDIT IONAL! BEN(H, CALBUTTA,

Gl T R R T AR

{

| !
D.A, No. 426 of 1996

S R O G e

'
i

! c
! Date of Degcigion & 29« JUNE~2001
! !

Ey Advocate s- fr. P}K.Roy.

| US * ! | e . "
| i . T

ment of Statisti'lbs, Ministry of Planning, Sardar
Patel Bhavan, Par liament Stli‘eat, New Oelhi=110 001e.

2. The Director Genpral, Central Statistical Organisatio
Ospartment of Statistics, Ministry of Plapning, Sarda
Patel Bhavan, Parliament Stt’eet, ey Delh i~110 001,

|

( Industrial Statiistics Wing ), 2, Council House Stree
Calcutta=700 001r
S |
4¢ Uirector, Central Statisticdl Organisation (Induse
trial Statistics|Wing), Sardar Patel Bhavan, Papliaw
ment Strect, New§091hi—-140 001,

5. Government of Inéia,A Service thraugh the Secretary, F
-ance DOepartment, Vittua BHavan, New Delhi.
. | eoe o RESPONDENTS,

t
By Advocate s~ Mme 5,K,Dutta,

clo g a4

HON'BLE [MRe JUSTICE $.NARAYAN, VICE=CHAIRFAN,
HON'BLE [Re LoR.K, PRASAD, MEMBER (A)
| | 0l R D E R

numﬁer, wers uorkinng%on the post of Data Entry Opsrator
in the £.0,P,Sectiongf the Central Statistice Organise-
tidn (hdu,strialhstailé.istics wing}), Calecut ta, They all

were availing the ber%ef‘it of ih_e higher pay scale, heing

as.1350-2209/-_u¢e.r{ 11th September, 1989, on the

strength of the Government motificatiom issued pursuant

to acceptance of the recommendation of the 'Seshagiri
Comn ittee. i

1
2.  Eve:n though zm_lq,at the initial s tage,

in paragraph g(a) to é(e), but ai:; the stahe of hear ing,
lsarned counssl For the applicanﬁy;s con f ined tofrgel igf
' : [N

£ ., : !
only in regard to the date from vhich the aforesaid

)



higher pay scale sho@ld'be implemented to, As against ths |
mplementation of ﬂnaahighar scale wee.fe 11th S tember,
1989, it was urged u&:behalF of the applicants that it
ought to have been exterded w.esf, 1st January, 1986 i.ce
th‘e date of i\r‘nplementaitﬁ;on of the recommendation of the 41
Central Pay Commiséion% in o ntrast to such b.e;n‘ef‘itg alloy
to similerly circumstaéped smployees of-the Data Preteaction

.. . . . 1
Division of Railuways, !

e Thé applicantéapréyer, as above, was

cﬂntrouerteéby the réépondenta‘ side only on the plea 1
that the benefit of higher scale was extended to the

applicants only on B}ezstrength of the recommendation

of thg !'Seshegiri Cﬁmmittee’ difhich was accapted by the
bvernment in and armung the year 19894and, therefore,

, _ \ , .
it could be given sffecit to from the date of the notif i-

t
. t .
cation granting the benefit,

[

4, | In order to controverl the counter

" plea raised on béhalf oé the réspondente, learried counsel
For the applicents has éramn,OQr attention to the orders
passed by this Tribunali?rom different Benchm,inCIuding
that of Calcutfa Bench.%we find that this Tribunpal from
Bombay Bench took a decisian by a judgment and order
dated, 7th Merch, 1995, l!.lin O0.A, No. 755 of 1990 (Hari
Shamrao Nimja & Ors, Us.1Uni0n of India & Urs,), as per
which the benefit of hig%er scéle was extended to simi=

!
larly situated incumbents w.esf. 1st January, 1986.

1
1

5, The Calcutta Bench of this Tribunal g
als0 proceeded on the li&e a@s degided hy the Bombay Bench,
referred to above, and tdok a decision in its judgment
and order datéd, 6 th ﬁaréh, 1996, passed in OA 282 of 1993
; and Q.ﬂ. Noe744 of 1993, ?nd thereby, the benefit uas
" extended to such similarl} situated incum'bents Wedefs

1st January, 1986,
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6o Thernf“ox:e, puttmg reliance on the

earlier decision of tilus Bench as alsa of Bombay Benah,

!
we find no alternatlve ‘then to ex’tend the benef‘lt to the

applicants of the -insitant casas ag well.

the result, it is deemed expedient

that thig G,A, be disposed of with a direction upon the

respondents authority

to deal yith the pendmg rapres enta—

tion o the epplicants and 10 extend the benefit of the

higher scale provided

they are sj:.milar ly situated as that

of the applmants of the OAs, refierred tc above, and they

, e : .
haue already been glu:n the banefiit of‘A scala y.asfs 11th

‘September, 1989.

}

Be

direction, as above. [There shall

o~
(L+R oK, FRASAD)
MEMBER(A)

This OA is thus, disposed of with the

be no order as to costsa

C%?:Zi%;?féfaf
(S«NARAYAN)

V1CE~ CHAIR MAN




